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(a) whether Rupee has again been
«devalued by 3.8 per omt in terms of

(b) its effect on country's economic
position and how far it will prove
beneficia] to the country?

THE MINISTER OF FINANCE £ND
REVENUE AND BANKING (SHRI
H. M. PATEL): (&) No, Sirs. It was not
devaluation but 1t was a part «f the
process of adjustmicm from time to
time in the value of rupee ms-a-vis
Pound Sterling o maintan the exchange
rate of the rupee 1n line with the mo-
vements in the exchange rates of the
curtencies of our major irading part-
ners,

(b) Does not a.ise.

Income Tax Evasion detected in Kar-
nataka by Income Tax Department

2483, SHRI M. KALYANASUNDA-
RAM: Will the Mimster of FINANCE
be pleased to state;

(a) whether the Intelligence Wing
of the Income-tax Department. Kar-
nataka has detected one of the big-
gest income tax evasion in the city;

(b) if so, the name of the person
and the amount on which the tax was
evaded; angd

(c) what
against him?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLA): (a) to tc . Fol-
lewing a survey operation urder sec-
tion 133A of the Income-tix Act, 1961
in September, 1077 in the premnises of
Shri K. P. Samp1th Reddy. progrietor,
Shri Shankar Traling Company, Han
galore (Kirana merchant) books of ac-
count for a numner of years have been
impounded. These indicate inter alia.
suppression of purchaseg cf cver rupe-
es two crores during the last six years
Assessments for the relevant as'ess-
ment years have beer renpened and
turther enquiries are mn progress.

action has been taken

Eaquiry against Chalrman Vijays
Bank

2484. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to state:

(a) what progress has been made
in the enquiries being conducted by
Government regarding the allegations
against the Chairman of the Vijaya
Bank Limited; and

(b) what are the findings of the en-
quiry so far and what steps have been
taken in this regard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M PATEL)- (a) Reserve Bank
of India, which was directed to con-
duct an inspection of Lhe Vyaya
Bank Limited, have completed the
inspection and have recetlv submit-
fed the mnspection report to the Gov-
ernment

(b) According to the provisions of
sub-section 5 of the Section 35 of the
Banking Regulation Act, 1949, the
Inspection report or portion thereof
can be published by the Government
oaly after giving reasonable notice
to the bank concerned and only if
such action appears necessary. As
(i) no such notice has beew given to
the bank (ii) disclosure of the find-
ings in the inspection report is not
cousidered necessary in the public in-
terest and (iii) the report containe
information relating to the aifairs of
the bank's constituents which, # ac-
rordance with the practices ard
usages customary among bankers is
not to be divulged, Governmeut are
unable to disclose the findings in the
report

Loan Assistance from Sweden
2485 SHRI S R. DAMANTI: win
the Minister of FINANCE %e pleased
to state:

(a) the detaily of lean assistance
received from Sweden, tota] amount,





